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central Administrative Tribunal
Principal Bench

0.A.No,1920/98

Hon ble Shri R.K.Ahooja, Member (Al
New Delhi, this the 12th day of April, 1999

Ri~idesh Kumar

sfo Shri Puttan Lal

r/jo F-64/C8

House No.100

Sector—40 )
Moida, Gautam Budh Nagar. .. Applicant

{(By Mrs.Meera Chhibber, proxy‘of Ms. Richa Goel, Advocate)
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Unien of India through

its Secretary

Ministry of Communication

Depar tment of Telecommunication
Sanchar Bhawan

New Delhl.

Chief General Manager

Telecom West

Department of Telecommunications
Dehradun,

General Manager, Telecom
Department of Telecommunications
Jaina Tower, Rald Nagar

- Ghaziabad.

General Manager Telecom 11
Department of Telecommunications
Sector 39 .

Noida, Gautam Budh Nagar.

Sub Divisional Qfficer
Department of Telecommunications
Sector 39 '
Telephone Exchange
Noilda, Gautam Budh Nagar.
Sub Divisional Engineer
Department of Telecommunications
E-10 B Telephone Exchange
Sector 19 Nolds
Gautam Budh Nagar. cas Respondents
{(By Shri K.R.Sachdeva, Advocate)
ORDER (Oral)

The applicant c¢laims that he was engaged as

casual labourer with the Department of Telscommunication,

Nolda and worked from 12.2.1994 to 12.6.1998. On that

baslis the applicant claims that he is entitled to grant

Ol



w— .

of temnperary status and regularisation,

that the respondents, on rhe other nand, had

natore the

his services Trom 172.6.1998. He has come

Tribunal now gsaeking & direction Lo the respondents Lo

ceinstate him, grant temporary status and furthar

Fegularisation of his services.

2. Wwhen the. matter came up  today, the learned
counsael for  the respondents suhmitted that the presenk
application has been 4. Led Wwithout axhaustind the

depar tmental remadies, The learned counsel  Tor  tne

“J’)

applicant submits that the applicant 1 not allowad Lo
enter the premisges of  the respondents and Tor that

reason the applicant has not been able Lo given his

rapresentaltion,

3. In  the facts and circumstances of the case, 1L

dispose of  this OA with a direction that the raspondents
Wwill treat the pr@sqnt_ OA as LS representation and
dispose of the same within a periocd of «iw weeks from the
date of receipt of & copy of this order with a  reasonad

and speaking order to the applicant.
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